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Present: Sh. EJ.Verghese, counsel for applicant 

Sh. B.K.Berera, dounsel for respondents. 

The earlier CP NoA35/2004 was disposed of by . this Tribunal on.., 

10.9.2004 giving one more opportunity to the respondents to obtain consent of the. 

Ministry of Finance, Department of Expenditure for filling up of one GroupD' 

post by considering ,the:claim of the applicant and the action was to be takefiby V 

the respondents V*ithin a period of 2 months from the date of communication 
of \ 

the order.  

The present application7 has been filed1for eion of two months more 
(. 	 V  

time to implement that-order. Counsel for re4on$ents has'tated at the Bar that 
V 	 V'!/. 	 . 

upon receipt of the copy of the order of jv Tribunal, the nodal office had 

w l 

imrnedately made a reference to the Fixiaiice Ministry for securing the 

cOncurrence and decision of Defence Ministry.,  is still awaited. 
V
It  is assured that 

the nodal office of the respondent will take up the matter with the Finanée 

Ministry for an expeditious .diapoa1 of the case there. 	
V 

In the totality ofthe facts and circumstances, we grant two months more 

time to the respondents from today, as requested. We make it clear that no 

further time will be granted to the respondents in this matter for implementing the 

order. With this observation, the application,is disposed of in terms of the above 

order. 	 . 	
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